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BEFORE THE NATIONAL GREE TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI

ORIGINAL APPLICATION NO.79 OF 2023

IN THE MATTER OF:
HARI PRAKASH ...APPLICANT

VERSUS
UTTAM SUGAR MILLLIBBERHEDI& ORS. ..RESPONDENTS

AND

IN THE MATTER OF:

M/s Gold Plus Glass Industry Ltd.,
Gold Plus Industrial Estate,
Village Thithola, P.O. Landhora, Laksar Road,

District Haridwar (Uttarakhand)
...RESPONDENT No.12 (IMPLEADED)

REPLY AFFIDAVITON BEHALF OFM/S GOLD PLUS GLASS
INDUSTRY LTD.IN PURSUANCE OF ORDER DATED
11.03.2024 PASSED BY THIS HON’BLE TRIBUNAL

I, Uttam Chand Agrawal,aged 64 yearsS/o. ShriRam Narain Agrawal,
authorized representative on behalf of M/s Gold Plus Glass Industry
Ltd., Gold Plus Industrial Estate, Village Thithola, P.O. Landhora,
Laksar Road, District Haridwar (Uttarakhand) presently at Roorkee,

Uttarakhand, do hereby solemnly affirm and declare as under:

L. That I amofficiating authorized representative of the above-

named noticed Respondent herein and as such am well aware

i

4.



538 2

of the facts of the present case, hence am competent to swear
this affidavit. The Authority Letter dated 09.03.2024 is

annexed herewith as ANNEXURE — R 1.

& That I have read over and understood the contents of the
Letter Appeal dated 12.01.2023 filed by the Applicant and I
am fully aware of what is stated therein. At the outset, I deny
all the averments, submissions, statements and allegations
made therein except those that are specifically admitted
hereinafter to be frue and correct in the present reply

Affidavit.

3. That this Hon’ble Tribunal vide Order dated 11.03.2024, was

\ﬁleased to implead the answering unit as Respondent and

A >
c:-\,O'S . .y
permit it to file response in view of report dated 17.03.2023 of

the Joint Committee constituted vide Order dated 10.02.2023
directing it to file action taken report in respect of the drainage
of untreated industrial effluent in ShilaKhala drain which later
joins river Kali in Village Ransura, District Saharanpur, Uttar

Pradesh.

4, It is most humbly submitted that themain issue in the present

proceedings at the outset is whethertheanswering Respondent

e
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is causing any discharge of untreated industrial effluent in

ShilaKhala drain.

5. That the Respondent unit is engaged in the business of
manufacturing float glass and mirrorwhich does not involve
the use of much water in the manufacturing process. The said
contentions made by the present Applicantdoes not apply to
the answeringRespondent as all the effluent generated from
the Respondent factory, after being properly treated by the
Effluent Treatment Plant (ETP)and Sewerage Treatment Plant
(STP) is used for gardening purposes within the factory
premises only. The Respondent factory uses nearly all of the
treated water and do not discharge any effluent into any water
body despite the fact that the respondent has permission to

discharge treated effluents within the prescribed norms.

6. That pursuant to this Hon’ble Tribunal’s order dated
10.02.2023, the inspection of the Respondent industry herein

was done by the Joint Committee on 21.06.2023. The

inspection Report in its specific observations (recorded at

1)
)

Page 18) has not reported any discharge of effluent or

¥l .;;.]:3083028
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deficiency or irregularity in respect of any environmental laws

by the answering Respondent.

7. Thatin its specific observations (reported at Page 18, 95-102),
the Joint Committee has not reported any discharge of effluent
or deficiency or irregularity in respect of environmental laws
by the answering Respondent. The specific observations of the
Joint Committee Report are extracted below for ready

reference:

“4.1.12M/s Gold Plus Glass Industry Ltd. Gold Plus
Industrial Estate, Vill. —Thithola, P.O. — Landhora,
Laksar Road, Dist. - Haridwar, Utttarakhand

a. Unit was found operational on the day of the visit

(21st June 2023).

b. The Uttarakhand Pollution Control Board (UKPCB)
has granted Consolidated Consent& Authorization
for operating the unit under section 21 of the Air
(Prevention andcontrol of Pollution) Act, 198, under

}%'):\section 25 of the Water (Prevention and control
ofPollution) Act, 1974) and under “Rule-6(2) of the

hazardous and Other Wastes(Management and

Transboundary Movement) Rules, 2016” having
validity up 1031.03.2023. Unit has applied for
renewal on 27.02.2023.

£
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¢. The Central Ground Water Authority (CGWA) has
granted a No Objection Certificate(NOC) to the unit
for groundwater abstraction from all three Borewells,
having validityup to 25.05.2024. As per the conditions
of this NOC, the unit can abstract a maximumof 800

KL/day groundwater.

d. Unit has installed an Effluent Treatment Plant (ETP)
of 200 KLD comprising Physicochemical treatment

followed by Tertiary treatment.

e. ETP was found operational during the visit. Unit has
installed flow meter at outlet ofthe ETP but not at the
inlet of ETP.

/. As per the logbook provided for ETP OQutlet, the
quantity of treated effluent is beingdischarged @
124.44 KLD (for duration 01.04.2023 — 31.05.2023)
against theconsented quantity of 300 KLD.

A%
f)fé\fg. nalysis results of sample collected from ETP OQutlet

show pH — 7.1 (against theconsented norm of 5.5 —
9.0); BOD — 12 mg/| (against the consented norm of
30 mg/l);COD — 39 mg/l (against the consented norm
\of 250 mg/l); TSS - 26 mg/l (against theconsented
! norm of 100 mg/l); TDS — 1644 mg/l and PO4-P —
0.39 mg/l. These resultsindicate compliance with the

stipulated discharge norms.

5 /



542 6

h. Unit has also installed a Sewage Treatment Plant
(STP) of 100 KLD comprisingPhysical treatment
followed by Biological treatment followed by Tertiary

treatment.

i. STP was found operational during the visit. Unit has
installed flow meter at outlet ofthe STP but not at the
inlet of STP.

J. As per the logbook provided for STP Outlet, the
quantity of treated sewage is beingdischarged @
26.67 KLD (01.04.2023 — 31.05.2023) against the
consented quantity of200 KLD.

k. Analysis results of sample collected from STP Outlet
show pH — 6.8 (against theconsented norm of 6.5 —
9.0); BOD — 03mg/l (against the consented norm of
20 mg/l);COD — 07 mg/l; TSS — 14 mg/l (against the
consented norm of 50 mg/l); TDS — 664mg/l. These
results indicate compliance with the stipulated

discharge norms.

. Analysis results of sample collected from Aeration
tank (MBBR) show MLSS — 5230mg/l and MLVSS —
3592 mg/l.

. Unit has not installed the Online Continuous Effluent
Monitoring System (OCEMS) atthe outlet of ETP

6 /
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however same is also not mentioned in Consolidated

Consent &Authorization.
n. No bypass found during visit.

o. This unit is located at a distance of approximately 15
km from ShilaKhala drain andhave no discharge
outside the premises, hence there is no possibility of
wastewaterreaching to ShilaKhala drain from this

unit.”

8. That the observation ‘b’ in the Joint Committee Report states
that, “The Uttarakhand Pollution Control Board (UKPCB)
has granted Consolidated Consent& Authorization for
operating the unit under section 21 of the Air (Prevention
andcontrol of Pollution) Act, 198, under section 25 of the
Water (Prevention and control ofPollution) Act, 1974) and
under  “Rule-6(2) of the hazardous and  Other
Wastes(Management and Transboundary Movement) Rules,
2016" having validity up t031.03.2023. Unit has applied for

renewal on 27.02.2023.” It is humbly submitted that

_ therenewed CCA valid upto dated 31.03.2025 is annexed
< IGBAL AMMED

Advocaa §
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That the observation ‘¢’ in the Joint Committee Report states
that,”The Central Ground Water Authority (CGWA) has
granted a No Objection Certificate(NOC) to the unit for
groundwater abstraction from all three Borewells, having
validityup to 25.05.2024....” It is humbly submitted that the
answering Respondent has a valid consent at the time of this

affidavit and shall apply for renewal in due course.

That on 08.01.2024, the Applicantfiled certainobjectionsto the
Joint Inspection Report. It is humbly submitted that there is
not even a single objection with respect to any finding in the
report pertaining to the answering Respondent. Therefore, it is
humbly submitted that the Applicant has not made any

specific allegation against the answering Respondent.

That the observation ‘o’ in the Joint Committee Report that,
“This unit is located at a distance of approximately 15 km
from ShilaKhala drain and have no discharge outside the
premises, hence there is no possibility of wastewater reaching
to ShilaKhala drain from this unit. “Itis most humbly
submitted that the present Respondent is approximately 15-20

kilometers away from the Shilakhaladrain and therefore there

e
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is no possibility of any discharge from this unit to reach the
ShilaKhala Drain. It is further submitted that the Applicant
has not named the Respondent herein as the one discharging
any untreated effluents in the ShilaKhala drain. Further the
Joint Committee Report has also not found the Respondent
unit to be discharging any untreated trade effluents into the

said drain.

That in compliance to this Hon’ble Tribunal Order dated
09.01.2024, a Report dated 07.04.2024 has been submitted by
the District Magistrate Haridwarbefore this Hon’ble
Tribunal. A Joint Committee was formed under the
chairmanship of the Joint Magistrate, Roorkee. The Joint
Committee consisted of: 1.The Joint Magistrate, Roorkee; 2.
Municipal Commissioner, Municipal Corporation, Roorkee; 3.
General Manager, District Industries Center, Haridwar; and 4.

Regional Officer, UKPCB, Roorkee.

The Joint inspections were carried out on 29.02.2024 and
02.03.2024 by the above said Joint Committee. With respect

to the answering Respondent, the Joint Committee report

\ N\

stated that:
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“Treated discharge is being used for gardening etc.”
AND

“At the time of inspection, no discharge of any untreated
industrial effluent was found to be flowing out of the said

industry.”
14. That the Joint Committee report further stated that:

“The industries described at serial Nos. 02, 03, 04, 05, 06 and
11 in Table No. lare discharging purified discharge in the
Shila drain, whereas,whatever the industries described at
serial Nos. 01, 07, 08, 09, 10 and 12 in Table No. lare
disposing after purification,is hundred percent being used for
gardening or other purposes within the industrial premises
only. It was found during the joint inspection that the industry
described in serial No. 12, ie. M/s Gold Plus Glass Industries
, Ltd. does not dispose of its final purified effluent into the Shila
\ drain. The purified effluent from the ETP and STP plants
installed inside the industrial premises is hundred percent

being used only for gardening etc. Even from geographical

point of view, the said industry is situated at a distance of

10 : / |
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approximately 20 kilometers from the Shila drain. It is not
possible that the said industry can make effluent disposal into

the Shila drain.”

The answering Reslpondent therefore, humbly submits that it
is not disposing any effluent disposal outside its premises.It is
further stated that the Respondent has been complying with all
the consented norms and strongly denies any allegation of
causing any discharge of industrial effluent in ShilaKhala

drain.

15. That it is most respectfully submitted that the answering
Respondent has wrongly been noticed merely due to its
proximity to the aforesaid drain and therefore it is most
humbly prayed that this Hon’ble Tribunal may be pleased to
exempt the answering respondent in respect to the present

issue concerning the present O.A

16.  That the Annexures enclosed with this Reply Affidavit are true

copy of their respective originals.

That the contents of this Reply Affidavit have been read out to

me and explained to me in the vernacular language understood

; - \\by me. The same are true and correct to the best of my
& /IQRAL AMMED :
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knowledge and information. No part of it is false and nothing

material has been concealed therefrom.

VERIFICATION:

1, the deponent above named do hereby solemnly verify
that the facts stated in the aforesaid paragraphs are true and correct to
the best of my knowledge and information. No part of it is false and
nothing material has been concealed there from. _—

Verified at Roorkee, Uttarakhand on this the 9"day of

March, 2024.
. ‘ /
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=24 GOLD PLUS GLASS INDUSTRY LIMITED

GOLDZZPLUS {An ISO 9001:2008 Certified Company)
FLOAT GLASS
Indian Values. Global Standards. Registered Office:

4th Floor, Kings Mall, Sector-10, Rohini, New Delhi-110085 (INDIA)
Ph.: 011-66376000 | Fax: 011-66376060

Email: info@goldplusgroup.com | Website: www.goldplusgroup.com
CIN: U26109DL2005PLC143705

AUTHORIZATION LETTER

1, Suresh Tyagi, Vice Chairman & Whole time Director of Gold Plus Glass Industry Limited
having registered office at 4" floor, Kings Mall, Sector-10 Rohini, Delhi-110085, do hereby
authorize Mr. Uttam Chand Agrawal, General Manager, Plant, to submit reply on behalf of the
Company before National Green Tribunal, New Delhi and to sign/execute any
document/affidavit etc. as may be required to be submitted on behalf of the Company before
the said Tribunal and to do all such things as may be desired in such proceedings on behalf of

the Company.

Place: New Delhi
Date: 09.03.2024

Signature:

S ures y Digitally signed

" by Suresh Tyagi
. Date: 2024.03.09

Tya g | 161043 +0530

Name: Suresh Tyagi
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BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI
0.A.NO. 79 OF 2023

IN THE MATTER OF:
HARI PRAKASH .... APPLICANT
VERSUS
UTTAM SUGAR MILLS, LIBBERHEDI & ORS ...RESPONDENTS
VAKALATNAMA

KNOW ALL to whom these presents shall come that I, Uttam Chand Agrawal S/o Shri Ram Narain
Agrawal, Authorized Signatory, Gold Plus Glass Industry Ltd, Gold Plus Industrial Estate,
Village Thithola, P.O Landhora, Laksar Road, District Haridwar, (Uttarakhand) the above-
named Respondent No.12, do hereby appoint,
NIDHI AGARWAL
Advocate, D/901/2002
335, New Lawyers Chambers, Patiala House Courts, New Delhi-110001
Mob: 9811726367, Email: first.legal7@gmail.com

Hereinafter called the Advocates to be my/our Advocates in the above-noted case and authorize
them

To sign, file, verify and present pleadings, cross-objections or any petitions, for execution,
review, rectification, revision, restoration, withdrawal, compromise or other petitions, replies,
objections or affidavits or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages.

To act, appear, plead in the above noted case before this Hon’ble Court subject to payment
of their fees;  To file and take back documents;

To withdraw, or comprise the said case or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said case;

To take out execution proceedings; To deposit, draw and receive moneys, cheques and
grant receipts thereof and to do all other acts and things which may be necessary to be done for the
progress and in the course of the prosecution of the said case; To appoint and instruct any other
Legal Practitioner authorizing him to exercise the power and authority hereby conferred upon the
Advocates whenever they may think it to do so and to sign the power of attorney on my/our behalf.

And I/We the undersigned do hereby agree to ratify and confirm acts done by the Advocates
or their substitute in the matter as my/our own acts as if done by me/us to all intents and purposes.

And I/We the undersigned undertake that I/We or my/our duly authorized agent would
appear in court on all hearings and will inform the Advocates for appearance, when the case is
called.

And I/We the undersigned, do hereby agree not to hold the Advocates or his substitute
responsible for the result of the said case in consequence of his absence from the court when the
said case is called up for hearings, or for any negligence of the said Advocates or substitute.

And I/we the undersigned, do hereby agree that in the event of the whole or any part of the
fee agreed by me/us to be paid to the Advocates remaining unpaid he shall be entitled to withdraw
from the prosecution of the said case until the same is paid up. If any costs are allowed for an
adjournment, the Advocates would be entitled to the same. The fee settled is only for the above
case and court.

IN WITNESS WHEREOF I/we do hereunto set my /our hand to these presents the contents
of which have been understood by me/us this < Day of March, 2024. Accepted subject to the

terms of fees.

o




